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MADHYA PRADESH BILL
No. 21 or 2012

THE MADHYA PRADESH KRISHI UPAJ MANDI (SANSHODHAN) VIDHEYAK, 2012

A Bill further to amend the Madhya Pradesh Krishi Upaj Mandi Adhiniyam, 1972,

Be it enacted by the Madhya Pradesh Legislature in the sixty-third year of the Republic of India
as follows:—

I. This Act may be called the Madhya Pradesh Krishi Upaj Mandi (Sanshodhan)
Adhiniyam, 2012.

Short title,

Amendment of 2. In Section 12 of the Madhya Pradesh Krishi Upaj Mandi Adhiniyam, 1972 (No. 24 of 1973)
Section 12. (hereinafter referred to as the principal Act),—

(i) for sub-section (1), the following sub-section shall be substituted, namely :—

“(1) The Chairman of every Market Committee shall be elected by and from amongst
the elected members thereof in such manner as may be prescribed and such
election shall be conducted in the first meeting of the Market Committee,
convened under sub-section (1) of Section 13:

Provided that no person shall be eligible for the election of Chairman unless he is
qualified to be elected under sub-section (2) and (3) of Section 11B.”;
(ii) sub-section (6) shall be deleted;
(iii) for sub-section (7), the following sub-section shall be substituted, namely:—

“(7) If any Market Committee fails to elect a Chairman under sub-section (1), then
to fill that office action shall be taken afresh by the Collector within one month
for calling the meeting of the Market Committee:

Provided that during this period proceedings for constituting the Market Committee
shall not.be stayed pending the election of Chairman:

Provided further that pending the election of Chairman under this sub-section the
Vice-Chairman shall discharge all functions of the Chairman.”.

Amendment of 3. In Section 13 of the principal Act, in sub-section (1), the words “Chairman and’’ shall be
Section 13. .

omitted.
Insertion of Sec- ; K. : : : . —
tion 14 and 1A, 4. After Section 13 of the principal Act, the following Sections shall be inserted, namely:
No confidence “14. (1) A motion of no confidence may be moved against the Chairman or the Vice-Chairman

zfl?sziﬁl;:lgai":; at a meeting specially convened for the purpose under sub-section (2) and if the.motion is carried

Vice-Chairman. DY a majority of not less than two third of the members present and voting and if such majority is
more than one half of the total number of members constituting the Market Committee for the time
being, the Chairman or Vice-Chairman, as the case may be, against whom such motion is passed, shall
cease to hold his office with effect from the date immediately after the date on which such motion
is passed.

(2) For the purpose of sub-section (1), a meeting of the Market Committee shall be held in the
following manner, namely:—

(i) The meeting shall be convened by the Secretary, on a notice signed by not less than fifty
percent of the total number of members constituting the Market Committee for the
time being, within thirty days from the date of the receipt of the notice of motion
of no confidence;
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(i1) The notice mentioned in clause (i) shall also be addressed and simultaneously delivered
to the Collector and on failure of the Secretary to convene the meeting as provided
in clause (i), the meeting shall be convened by the Collector within fifteen days from
the date of expiration of the period of thirty days specified in clause (i) and the
provisions of this sub-section shall apply to meeting convened by the Collector as
they apply to meeting convened by the Secretary;

(iii) The notice of such a meeting shall specify the date, time and place thereof and shall
be dispatched by the Secretary to every member at least ten clear days in advance
of the date of meeting. A copy of the notice shall be sent to Collector for appointment
of an officer as required in clause (iv) and a copy shall also be sent to the Managing
Director;

(iv) The Chairman or Vice-Chairman shall not preside over the Meeting, but such meeting
shall be presided over by an officer of the Government as the Collector may appoint
for the purpose, However, the Chirman or Vice-Chairman, as the case may be, shall
have a right to speak and otherwise to take part in the proceeding of the meeting.

(3) No confidence motion shall not be taken up against the Chairman or Vice-Chairman
within the period of— '

(i) one year from the date on which the Chairman or Vice-Chairman holds the respective
office;

(ii) six months preceding the date on which the term of office of the Chairman or Vice-
Chairman, as the case may be, expires; and

(iii) one year, for reconsideration, from the date on which previous motion of no-
confidence was disposed of.

14.-A. In case the Chairman or Vice-Chairman, as the case may be, desires to challenge the
validity of the motion carried out under Section 14, he may, within fifteen day from the disposal of
such motion, refer the dispute in the prescribed manner to the Divisional Commissioner. The
Commissioner shall decide it, as for as possible, within forty-five days from the date on which it was
received by him and his decision thereon shall be final.”’.

STATEMENT OF OBJECTS AND REASONS

Decision on
validity of no
confidence
motion.

Section 12 of the Madhya Pradesh Krishi Upaj Mandi Adhiniyam, 1972 (No. 24 of 1973) provides for direct
election of Chairman of Market Committee. Chairman of various market committees have been demanding to change
the method of direct election of Chairman of Market Committee to indirect election due to the reason of elaborate
election campaigning in the large constituencies of market committes which requires huge money as well as consumes
time. Therefore, it is decided to amend Section 12 and 13 of the Principal Act suitably. It is a so decided to insert Section
14 which is having the provision of no confidence motion against Chairman or Vice-Chairman of Market Committees.
This provision was omitted in the year 1997, now it is reproduced alongwith a new provision contained in Section 14-

A which provides for decision on validity of no confidence motion.

2. Hence this Bill.

Bhopal : Dr. RAMKRISHNA KUSMARIYA
Dated the 11th July 2012. Member-in-Charge.
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